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Title: Introduction of the Constitution (Amendment) Bill, 2017 (Amendment of articles 217 and 224).

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): I beg to move for leave to introduce a Bill further to amend the Constitution of India.
HON. DEPUTY SPEAKER: The guestion is:

"That leave be granted to introduce a Bill further to amend the Constitution of India."

The motion was adopted.

SHRIMATI MEENAKASHI LEKHI : I introduce the Bill.

(bowxvi) Constitution (Scheduled Castes) Orders (Amendment) Bill, 2016* (Amendment of the Schedules)

SHRIMATI MEENAKASHI LEKHI (NEW DELHI): I beg to move for leave to introduce a Bill further to amend the Constitution (Scheduled Castes)
Order, 1950, the Constitution (Scheduled Castes) (Union Territories) Order, 1951, the Constitution (Jammu and Kashmir) Scheduled Castes Order,
1956 and the Constitution (Dadra and Nagar Haveli) Scheduled Castes Order, 1962.

HON. DEPUTY SPEAKER: The question is:
"That leave be granted to introduce a Bill further to amend the Constitution (Scheduled Castes) Order, 1950, the Constitution
(Scheduled Castes) (Union Territories) Order, 1951, the Constitution (Jammu and Kashmir) Scheduled Castes Order, 1956 and the
Constitution (Dadra and Nagar Haveli) Scheduled Castes Order, 1962."
The motion was adopted.
SHRIMATI MEENAKASHI LEKHI : T introduce the Bill.
HON. DEPUTY SPEAKER: Item No.152, Shri Bidyut Baran Mahato — not present.

Item No.153, Shri Arvind Sawant — not present.

*#125
Title: Introduction of the Establishment of Labour Exchanges Bill, 2017.

SHRI FEROZE VARUN GANDHI (SULTANPUR): I beg to move for leave to introduce a Bill to establish Labour Exchanges to regulate the employment
of unprotected manual workers engaged in the unorganized sector; to make better provision for their terms and conditions of employment; to
provide for their welfare, and for health and safety measures where such employments require these measures; to make provision for ensuring an
adequate supply to and full and proper utilization of such workers in such employments to prevent avoidable unemployment; to provide for the
establishment of Labour Exchange Boards in respect of these employments and for matters connected therewith.

HON. DEPUTY SPEAKER: The question is:
"That leave be granted to introduce a Bill to establish Labour Exchanges to regulate the employment of unprotected manual workers
engaged in the unorganized sector; to make better provision for their terms and conditions of employment; to provide for their welfare,
and for health and safety measures where such employments require these measures; to make provision for ensuring an adequate
supply to and full and proper utilization of such workers in such employments to prevent avoidable unemployment; to provide for the
establishment of Labour Exchange Boards in respect of these employments and for matters connected therewith."
The motion was adopted.

SHRI FEROZE VARUN GANDHI : T introduce the Bill.



*t126

Title: Introduction of the Regulation of International Treaties, Agreements, Conventions and Covenants Bill, 2017.

ADV. JOICE GEORGE (IDUKKI): I beg to move for leave to introduce a Bill to regulate the manner in which the Central Government shall enter into
and implement any international treaty, agreement, convention or covenant with foreign countries and for matters connected therewith.

HON. DEPUTY SPEAKER: The question is:
"That leave be granted to introduce a Bill to regulate the manner in which the Central Government shall enter into and implement any
international treaty, agreement, convention or covenant with foreign countries and for matters connected therewith."
The motion was adopted.

ADV. JOICE GEORGE : I introduce the Bill.

*127
Title: Introduction of the Constitution (Amendment) Bill, 2017 (Amendment of article 253).

ADV. JOICE GEORGE (IDUKKI): I beg to move for leave to introduce a Bill further to amend the Constitution of India.
HON. DEPUTY SPEAKER: The guestion is:

"That leave be granted to introduce a Bill further to amend the Constitution of India."

The motion was adopted.

ADV. JOICE GEORGE : I introduce the Bill.

*128
Title: Introduction of the Plastic Recycling Bill, 2017.
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HON. DEPUTY SPEAKER: The guestion is:

"That leave be granted to introduce a Bill to provide for the segregation and recycling of plastic item; use of re-cyclable plastic in recycle
units and for matters connected therewith."

The motion was adopted.
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*129
Title: Introduction of the Wild Life (Protection) Amendment Bill, 2017 (Insertion of Chapter 1VD).

SHRI GAURAV GOGOI (KALIABOR): I beg to move for leave to introduce a Bill further to amend the Wild Life (Protection) Act, 1972.
HON. DEPUTY SPEAKER: The question is:

"That leave be granted to introduce a Bill further to amend the Wild Life (Protection) Act, 1972."

The motion was adopted.

SHRI GAURAV GOGOQI : I introduce the Bill.

*130

Title: Introduction of the National Highways (Amendment) Bill, 2017 (Amendment of section 3D).
DR. KIRIT P. SOLANKI (AHMEDABAD): I beg to move for leave to introduce a Bill further to amend the National Highways Act, 1956.
HON. DEPUTY SPEAKER: The guestion is:

"That leave be granted to introduce a Bill further to amend the National Highways Act, 1956."

The motion was adopted.

DR. KIRIT P. SOLANKI : I introduce the Bill.

*t131
Title: Introduction of the Representation of People (Amendment) Bill, 2017 (Insertion of new section 8B).

PROF. SAUGATA ROY (DUM DUM): I beg to move for leave to introduce a Bill further to amend the Representation of the People Act, 1951.
HON. DEPUTY SPEAKER: The guestion is:

"That leave be granted to introduce a Bill further to amend the Representation of the People Act, 1951."

The motion was adopted.
PROF. SAUGATA ROY : I introduce the Bill.
HON. DEPUTY SPEAKER: Item No. 162, Shri A.P. Jithender Reddy — not present.
Item No. 163, Shri A.P. Jithender Reddy — not present.

HON. DEPUTY-SPEAKER: Item no. 164.



*t132
Title: Introduction of the Constitution (Amendment) Bill, 2017 (Amendment of article 348).
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HON. DEPUTY-SPEAKER: The question is:

"That leave be granted to introduce a Bill further to amend the Constitution of India."

The motion was adopted.

off aiter Rrzem : 3 Rideres gazenfie waar &
HON. DEPUTY-SPEAKER: Item No. 165.
Shrimati Darshana Vikram Jardosh — Not present
Item No. 166.
Shrimati Darshana Vikram Jardosh — Not present
Item No. 167.
Shrimati Darshana Vikram Jardosh -- Not present.
Item No. 168.
Shri Ninong Ering --- Not present

Item No. 169.
Dr. Kirit Somaiya — Not present
Item. No. 170.
Dr. Manoj Rajoria — Not present
Item No. 171.

Dr. Manoj Rajoria — Not present

*133
Title: Introduction of the Special Financial Assistance to Victims of Terror Attacks Bill, 2016.
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HON. DEPUTY-SPEAKER: The question is:

"That leave be granted to introduce a Bill to provide for special financial assistance to the victims of terror attacks in the country for
matters connected therewith."



The motion was adopted.

oft ar2er Bl : ff Rk gaizenfir:* @ §

*t134
Title: Introduction of the Drugs and Cosmetics (Amendment) Bill, 2016 (Amendment of section 2, etc.).
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HON. DEPUTY-SPEAKER: The question is:

"That leave be granted to introduce a Bill further to amend the Drugs and Cosmetics Act, 1940."

The motion was adopted.
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Title: Introduction of the Constitution (Amendment) Bill, 2016 (Amendment of article 15).
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HON. DEPUTY-SPEAKER: The guestion is:

"That leave be granted to introduce a Bill further to amend the Constitution of India."

The motion was adopted.
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Title: Introduction of the Maintenance of Cleanliness Bill, 2016.
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HON. DEPUTY-SPEAKER: The question is:

"That leave be granted to introduce a Bill to prohibit littering, spitting and urinating in public place so as to ensure maintenance of clean
hygienic and healthy atmosphere in and around public place and for matters connected therewith."

The motion was adopted.
oft ardor Brit : 7 fders ga:enfia wer g
HON. DEPUTY-SPEAKER: The House will now take up Item no. 174.

Shri Feroze Varun Gandhi — Not present.

The House will now take up Item no. 175 — Further consideration and passing of the motion moved by Shri Vincent H. Pala on 5t August, 2016.



Shri P.D. Rai — Not present.

Shri Adhir Chowdhury.

*t137
Title: Introduction of the Compulsory Teaching of Bhagavad Gita as a Moral Education Text Book in Educational Institutions Bill, 2016.
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HON. DEPUTY SPEAKER: The question is:

"That leave be granted to introduce a Bill to provide for compulsory teaching of Bhagavad Gita as a moral education text book in
educational institutions and for matters connected therewith. "

The motion was adopted.
off 3o Rrerdt : wrdlcy, i R ge:renfier asyan g

HON. DEPUTY SPEAKER: Now, Item No. 32 — Shri Ramesh Bidhuri.

*138
Title: Financial Assistance to Unemployed Post-Graduates Bill, 2016.
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HON. DEPUTY SPEAKER: The question is:

"That leave be granted to introduce a Bill to provide for financial assistance to unemployed post-graduates and for matters connected
therewith. "

The motion was adopted.
oft 2191 Rier : wdiey, 3 gk g:zenfi awm g

HON. DEPUTY SPEAKER: Now, Item No. 33 — Shri Ramesh Bidhuri.

*t139
Title: Victims of Riots and Communal Violence (Equal Compensation) Bill, 2016.
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HON. DEPUTY SPEAKER: The guestion is:

"That leave be granted to introduce a Bill to provide for equal compensation to victims of riots and communal violence by the Central
Government and for matters connected therewith or incidental thereto. "

The motion was adopted.
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HON. DEPUTY SPEAKER: Now, Item No. 34 — Shri Ramesh Bidhuri.

*t140

Title: Introduction of Special Financial Assistance to National Capital Territory of Delhi Bill, 2016.
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HON. DEPUTY SPEAKER: The guestion is:

"That leave be granted to introduce a Bill to provide for special financial assistance to National Capital Territory of Delhi for the purpose
of development works related to roads, housing, healthcare centres, schools, skill development and training centres, development and
welfare schemes for women, children and poor people living in the backward regions and urban poor villages of the National Capital
Territory of Delhi and for matters connected therewith. "

The motion was adopted.
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*t141

title: Further discussion on the motion for consideration of the Sixth Schedule to the Constitution (Amendment) Bill, 2014, moved by Shri Vincent H.
Dala on 5th August, 2016 (Discussion not concluded).

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Hon. Deputy-Speaker, Si, my esteemed colleague has already introduced a legislative
document under the nomenclature " Sixth Schedule to the Constitution (Amendment) Bill, 2016'. He has made an elaborate presentation on the Bill.

Sir, the amendments were sought after with regard to the increasing number of members in the District Council from 30 to 40 as was originally
envisaged in the Constitution and secondly also to bring traditional occupation of tribals into mines and minerals under the legislative competence of
the District Council and protect customary practices and interests of tribals.

Sir, I may remind you that the Sixth Schedule was born in the womb of the Constituent Assembly. It emerged after a long debate that took place in

the Constituent Assembly. In that historical debate, Pandit Jawaharlal Nehru moved objectives Resolution which was adopted on 22" January 1947.
The Resolution actually shaped the making of the Constitution and that Resolution proclaimed that India would be an Independent, Sovereign,
Democratic Republic wherein inter-alia adequate safeguards shall be provided for the minorities, backward and tribal areas, depressed and other
backward classes.

Sir, in pursuance to the noble and holy aspects of our Constitution, the Sixth Schedule was born and in the Constituent Assembly, a Sub-Committee
was formed led by no other than Gopinath Bordoloi and other prominent personalities.

Their objective is to protect the culture, the customs, practices of the tribals of our country. Especially the Sub-Committee was constituted for the
interest of the tribal population of the North-Eastern Region. Thereafter, we got adequate place for tribals in the North-Eastern Region in our
Constitution.

Here, T would like to refer that tribal areas generally mean areas having preponderance of tribal population. However, the Constitution of India refers
to tribal areas within the States of Assam, Meghalaya, Tripura and Mizoram as those areas specified in Part I, II, ITA and III of the table appended to
paragraph 20 of the Sixth Schedule. In other words, areas where provisions of Sixth Schedule are applicable are known as tribal areas. In relation to
these areas, Autonomous District Councils each having not more than 30 members have been set up. These Councils serve as an instrument of self-
management and have powers of legislation and administration.



Justice apart from executive, developmental and financial responsibilities, State wise details of tribal areas are given. In Part I, there are the North
Cachar Hill Districts and the Karbi Anglong Districts form Part II. Khasi Hill Districts, Jiantiya Hill Districts, the Gharo Hill Districts form Part IIA. The
Tripura Tribal Areas Districts form Part IIL. Part III C comprises of the Chakma Districts, the Mara Districts and the Lai Districts.

Sir, we know that the North Eastern Region is a unique area of this country where nature has bestowed upon all its endowments but still that
particular area has been lagging behind in various aspects as a result of which a sense of deprivation, isolation and frustration has gripped the
psyche of the people of that particular Region. In order to meet the aspirations of the population of tribal people of North Eastern Region and also to
assimilate those in the mainstream of our country, the provisions of the Sixth Schedules were visualised, conceived and actualised. Sir, 10 crore
tribal population of our country have been demarcated between the Fifth Schedule and the Sixth Schedule only to preserve and protect their
indigenous culture, customs, etc. Here, my esteemed friend has asked for induction of more members in the district councils from 30 to 40. I have no
dispute with the demand made by my esteemed colleague. But I also urge that we need to do introspection and relook into the functions and
performance of the autonomous district councils because the purposes and objectives of the constitution of autonomous district councils sometime
are seemed to have been belied upon. It has failed to meet the aspirations of the common people. Yes, there are multifarious reasons for it.

The district councils don't have the adequate financial resources which they need for the development of those respective councils. You know that
the entitlement facilities, funds, etc. that are supposed to be provided through Panchayati Raj Institutions are not available with those district
council areas. Naturally they are to depend on their own resources and the magnanimity of the respective States. There is a conflict of interest which
is often observed between the State and the ADCs insofar as their areas of jurisdiction and other functions are concerned.

Sometime it is alleged that the power of nomination in the ADCs have been misused on several occasions. Nomination to the ADCs was given
for the representatives to the minorities and the unrepresented tribes in the districts but the power of nomination is generally vested in the hands of
the Governor of the State. Governors of States do not always comply with the aspiration or the opinion of the ADC.

Sir, the other issue is, the ADC has framed service rules to manage and regulate the service of their employees. Despite the rules framed by the
ADC, the number of staff has increased excessively. The ADC makes appointment of teachers and other staff and increases the number of schools
without providing adequate infrastructure to schools. Naturally, primary education is the area which is to be served by the ADC and it is incumbent
upon the ADC. But due to various inefficiencies, it has failed to perform its job properly. Even misuse of Government funds are alleged to have been
committed by the ADC, because the ADC does not have any expert inspecting officer. In the appointment of teachers, favouritism and political
influence play a vital role. Such a situation has led to the decline in the standard of teaching and quality of education. I do not have any dispute with
the demands made by my esteemed colleagues. But these are the issues which are often raised in various fora and I thought it prudent to draw the
attention of the initiator of this legislation.

Sir, under the Sixth Schedule of the Constitution of India, ADCs are empowered to make laws relating to allotment or use of land. In Meghalaya and
in the hills of Assam, no land can be mortgaged, leased, bartered, gifted or otherwise transferred by tribal people to non-tribal people without the
permission of the ADC. Although the ADC has the power to make laws for land development and land revenue, hardly any significant steps have
been taken to initiate land reforms. As you know, land reforms always play a very key role, contributory role in the development of the tribal society.
Not only that, land revenue collection also helps a lot to fill the coffer of the ADC. But there also, various problems crop up often because of the
traditional system of Chieftain in the village. The chieftains of the villages in Meghalaya are called SIEMS and they enjoy enormous power so as to
defy the diktates of the ADC. Naturally, it affects the financial resources of the ADC.

Sir, forest is also another main source ADC's income. But now the income from forest has got a severe jolt. Most of the tribal villagers depend on
forest for crop cultivation and for their livelihood. The vast forests are the source of sustenance for the poor section of the tribal people of Northeast
India. But relentless zooming cultivation meaning shifting cultivation, slash and burn method of cultivation, extension of zooming frontiers, cutting of
timber by external interests and agencies have resulted in depletion of forest cover, depletion of forest resources and degradation of lands.

Sir, such factors contribute to the decline in revenue collected by the ADCs. Adding salt to the injury, the Supreme Court banning on cutting timbers
accompanied with illegal felling of trees and deforestation for creating agricultural land add to the woes of collecting enough revenue from the forest.

Sir, now, the ADCs should come forward with more innovative approaches. The North-Eastern Region has been touted to be turned into an area of
organic farming. Instead of Jhumming, if the farmers of that area are encouraged or promoted to shift their cultivation to another area such as
commercial crops or medicinal plants, they would also earn more money. This way, the need of Jhumming will get obviated, which will ultimately
help generate more revenue for the ADCs.

Sir even a study reveals that tax is an important source of the ADCs' internal income. The ADCs have framed certain regulations for the
collection of taxes in their areas. The ADCs collect taxes on profession, trades, callings, employments, animals and boats, entry of goods into
markets for sale and tolls on persons and goods carried in ferries. But collection of taxes was not done regularly and properly since the ADCs neither
enforced the regulation strictly nor realized the amount efficiently. No attempt was also made by the ADCs to raise its revenue by exploiting its
financial resources available to them. The receipt from the source of taxation was not adequate as there were loopholes and leakages in the process
of collection of the taxes. It was alleged that taxes collected by the official hardly reached the coffer of ADCs. Thus, there was an allegation of
siphoning of tax amount by the concerned officials.

Sir, there is a gossip already being talked about in various forums. I do not want to humiliate anybody, but it is often alleged that the North-Eastern
Region is a region, which has earned notoriety for siphoning of funds. Even the ADCs are not immune to this siphoning of funds as it is often alleged.

Sir, another issue is the appointment and succession of the Tribal Chiefs. It is an important item of legislation for the ADCs. Only the ADC in
Mizoram abolished the chieftainship. But in other areas like the Garo Hills and Khasi Hills Regions in Meghalaya, they always recognized these
institutions. As I said earlier also, the SIEMS, that is, chieftain of the village in Meghalaya, who often enjoyed, the influence as a traditional chief so
that he can defy the authority of the ADCs. Funds for carrying out developmental activities as provided according to the present system are found
unworkable.



Sir, the ADCs control the administration of justice but it is observed that in some ADCs, there were no legal experts or trained judicial officers
to carry on the trial of cases and disputes efficiently and expeditiously. Moreover, the Village Courts or Village Councils as provided in paragraph 4 of
the Sixth Schedule of the Constitution of India, had not yet been constituted by some of the ADCs. Due to lack of coordination, the ADC could not
utilise the judicial administrative experience of the Deputy Commissioner's Court in the districts in the trial of cases and disputes of civil and criminal
nature. As the cases before this court were of petty nature, almost all the disputes were settled at the village level. Most of the cases that came up
to the subordinate autonomous council court eventually ended up in a compromise. Moreover, the tribal people in the ADC areas have preferred to
settle their disputes through their customs and traditions instead of approaching the ADC courts. Many of the disputes are still sought to be solved
outside the court at the clan level. However, the customary laws of those tribal areas are still not codified in almost all the ADCs of North East India.
Therefore, Sir, there is no gainsaying the fact that in spite of all big talks about ADCs, in spite of our promises that tribals were given the opportunity
of self-determination, still financial resources have become a severe constraint for the growth and development of the tribal population in the Sixth
Schedule Areas.

Even so in Arunachal Pradesh, people are demanding for the creation of autonomous District Council. The autonomy of the District Council is
limited because the Governor of the State is the head of the ADC. My submission is that more powers should be given to the ADCs. While
authorising more powers to them, the ADCs should also be equipped to translate their powers or their privileges into reality and to that end of
developing the areas as well as their future generations. Due to corruptions, inefficiencies, mismanagement and inadequacy of funds, the
advantages or the facilities that are supposed to have been accrued by the ADCs do not always permeate to the grassroot level. The Governor of the
State is the head of the ADCs. He may suspend any act or resolution of the ADCs which is contrary to the provisions of the Sixth Schedule of the
Indian Constitution or likely to endanger the safety of the country or prejudicial to public order. He may dissolve the ADC on the recommendation of
an Inquiry Commission to be appointed under para 14 of the Sixth Schedule of the Indian Constitution, which mismanages the affairs of the council.
As experiences have shown, setting up of an Inquiry Commission is recommended by the State Council of Minister rather than by the Governor of the
State. Sir, as you know, in spite of our federal structure is in place, there is a simmering discontent between various bodies of our country. That is
why, the "federal structure was in danger", cry was raised even inside the Parliament.

Sir, the ADCs are also more often than not raise the issue of discrimination, if the State Government is not friendly to the ADC, they may create
problems which, as a result, can hinder the growth and development of the ADC areas. Therefore, the relation between the ADCs and the State
Government should be more cordial and cooperative. There should be concerted effort between the ADC and the State Government so as to develop
that particular area; otherwise there will be a sense of alienation, a sense of deprivation which is often reflected in the frustration of the people of
North Eastern India who feel that if they remain separated from the mainstream, they may be happy, they may be more progressive. Therefore, the
identity politics, the ethnic identity often rear up their heads much to the discomfiture of the body politic. The state government has no constitutional
authority to assess and review, guide and advise the ADCs. The administrative experience and guidance of the officers of the State Government are
not utilized by the ADCs in their everyday operation. There have also been reports of States undue interference in the working of the ADCs. The
relationship between the ADCs and the State Government should be cordial so far as the development is concerned.

It is also observed that the ADCs served the interest of mainly the neo-middle rich class or classes of rich traders, contractors, bureaucrats and
educated who had emerged from within the tribal society of North East India due to enlarging money economy on developmental activities. Their
emerging socio-economic structures in the tribal areas did not allow the benefits of the ADCs to flow towards the weaker section of the tribes.
Besides that, the elected members of the ADCs and the office-bearers who were normally from the elite group of the tribal society had vested
interest in preserving the exploitative structure and that they were not likely to do anything that would strengthen the position of the poor in their
areas. The members of this group held power of decision-making in the ADCs. Naturally, if this kind of situations prevails and continues, then the
very purpose of constituting ADCs will be defeated.

Decades after decades have passed. Yet we are experiencing the progress, the flaws and the inefficiencies of running ADC. The ADC was first
formed in the year 1952. It seems to have failed the hopes and desires of the tribal people of North East India. It has only strengthened identity
politics. Social and economic development has been ignored. The birth of the ADCs was hailed with anticipations and aspirations as it was thought
to be the harbinger of political and Constitutional advancement for granting autonomy to the ethnic minorities in compact areas of North East India.
But the hopes was largely belied and frustrated, by every indicator of development such as per capita income, health status, education, housing,
poverty level. The ADCs areas remain poor and backward. Thus, unless the above problems are rectified, tribal development will always be a distant
dream in spite of the existence of ADCs in the North Eastern Region.

My esteemed friend has suggested having traditional occupation of tribals relating to mines and minerals under legislative competence of the District
Council. We know that the entire North Eastern Region is enriched with mines and minerals. Even platinum, uranium, iron ore, coal, everything is
available there. Even in the hills of Meghalaya, radioactive uranium, even platinum is also available in that particular North Eastern Region.

But I do not know whether the ADC as a body is competent enough to deal with the matter of minerals. Rather I would suggest that more royalty
should be provided to the coffers of ADC from the sale and exploitation of the minerals and mines of that area so that the minerals and mines for
which the entire North Eastern region is enriched should help in developing the ADC areas and in developing the health, education and other
necessary aspects of life in that particular area.

Sir, without any hesitation, I must say that my esteemed friend Mr. Vincent Pala, who has been hailing from that area, is really concerned about the
welfare of the tribal population of that particular region, including my friend Kiren Rijiju also. So, by concerted efforts of all the Members of North
Eastern region, and cutting across political hue, they should come forward and raise the voice for the North Eastern Region.

North Eastern Region Zindabad.



HON. DEPUTY SPEAKER: Shri Ramesh Bidhuri has requested me that he could not introduce the Bills at the time when all the Members were
introducing. As a special case, I will allow him now.

Shri Ramesh Bidhuri Ji, do not read the whole thing. Just tell the item number.

Now, item No. 31 - Shri Ramesh Bidhuri

*m02

SHRI RAM PRASAD SARMAH (TEZPUR): Thank you Sir for allowing me to speak on the Bill introduced by Shri Vincent Pala, Member of Parliament
from Khasi hills in Meghalaya.

Sir, Mr. Pala has mainly sought amendment to the Sixth Schedule. Sixth Schedule was born when the Constitution of India was enacted. The main
architect of the Sixth Schedule was late Gopinath Bardoloi who was a very good friend of the tribals in the North East. It has a very special feature in
the Constitution of India. It is Constitution within the Constitution, law within the law and it is designed to protect the rights of the tribals particularly
in the hill regions of the North East.

Sir, Shri Vincent Pala has sought three amendments. One is to raise the number of Autonomous District Council from 30 to 40. Now, the number is
30 and it should be equal for all the three District Councils in Meghalaya namely, Khasi hills, Garo hills and Jaintia hills. There should be no
discrimination among the three major tribes of the State of Meghalaya.

Secondly, the District Council should have power to lease, licence and make provision for making the rules and regulations for leasing out or mining
the mines and minerals in Meghalaya because Meghalaya is very rich in mineral resources. It is rich in coal, uranium and other resources. So, the
Tribals of Meghalaya want that they should have right over the land as well as the mines and minerals, the wealth under the earth. And, thirdly, he
wants that the customary laws and practices of the Tribals in Meghalaya should be protected. Their right over the land should be protected, and they
should have full right to lease, transfer or convey the rights over the land.

I fully support Mr. Vincent Pala because he has brought about a good proposal for the amendment to the law so that this provision is made,
which will protect the interests of the Tribals of Meghalaya. Not only the Tribals of Meghalaya but also in Mizoram there are three Tribal areas which
are under the Sixth Schedule. In Tripura there is one Tribal area which is under the Sixth Schedule. In Assam also, there are three Tribal areas,
namely, Karbi Anglong, Dima Hasao and Bodoland Territorial Autonomous Districts (BTAD) having four districts within it. So, these Sixth Schedule
areas should have similar rights and similar provisions. In BTAD also, there are 40 members. Sir, 30 members are reserved for the Tribals and 10 are
reserved for the general castes.

In Dima Hasao, there are 26 elected members and in Karbi Anglong there are 26 elected members. They should also be raised to 40 each so that
the area should be delimited and a new constituency should be created so that the people in the far flung areas, like Kukis, Nagas, Hmar and other
Tribals, also get the right to get representation in the District Councils or Autonomous Councils or Regional Councils under the Constitution.

Even this concept can be introduced in the hills of Darjeeling. If the Gorkhas are scheduled as Scheduled Tribes of the country, they can also be
pravided with the Sixth Schedule giving them sufficient rights and titles over the area presently governed by the Gorkha Territorial Development
Authority (GTDA).

So, I fully support the proposals made. There is also a demand by the Tiwa, Rabha and Mising Tribals in Assam. They want to be protected from the
onslaught of Bangladeshis from Bangladesh. These Tribals are of small groups. Tiwa is a small group. Rabha is a small group. They also want some
sort of protection as regards their areas to be brought under the Sixth Schedule so that they can protect themselves against the onslaught of



Bangladeshis.

The history of Sixth Schedule dates back to 1946-47 when the Constitution was passed by the Constituent Assembly. Hopingstone Lyngdoh, Gopinath
Bordoloi, Sir Maham Singh and Nichols Roy were the proponents of this new proposal for putting the rights of the people of Tribal origin of the North-
East. Your Honour is aware that Northeast is primarily a hilly area with far flung and secluded districts. They have distinct cultures, distinct
habitations and distinct food habits, which need to be protected. Their rights over land, mines and minerals should be vested with them.

With these words, I support this Bill; I support the proposal put forward by Shri Vincent Pala. I hope that the aspirations of the tribal people of
Northeast will be met by this amendment. I thank you, hon. Deputy Speaker, Sir, for giving me this opportunity.

*m03

PROF. SAUGATA ROY (DUM DUM): Sir, I rise to support the Bill called the Sixth Schedule to the Constitution (Amendment) Bill, 2015 brought by Shri
Vincent Pala.

Sir, as you know, when the Constitution was formulated, Article 244A was introduced for the formulation of autonomous State comprising certain
tribal areas in Assam and creation of local Legislature of Council of Ministers for both therefor. At that time, Assam was one State; Tripura was a
Union Territory and Mizoram and Meghalaya were all parts of Assam. At that time, this part of the Constitution was brought forward.

Subsequently, the States of Meghalaya and Mizoram were carved out of Assam and district councils were formed in them. At present, there are 10
autonomous district councils in these four States, The four States as mentioned in the Sixth Schedule are Assam, Meghalaya, Tripura and Mizoram.,
There are three district councils in Meghalaya; four district councils in Assam; one district council in Tripura and three in Mizoram.

As you know, a different type of district council is also there in Assam, which is called the Bodoland Territorial Council. Normally, all the district
councils had a maximum number of 30 members. But in the Constitution Bodoland Territorial Council has been allowed a membership of 46 members
and has been given more powers.

Hon. Deputy Speaker, Sir, the hon. Minister, Mr. Rijiju is from the State of Arunachal Pradesh which has no district council. But, he being from the
Northeast, in general would be aware that these are very sensitive areas. You are also aware that we have longstanding insurgency in Nagaland. We
had total insurgency in Mizoram which was later resolved during Rajiv Gandhi's tenure. There was insurgency in Tripura, which was also resolved
during Rajiv Gandhi's tenure. Meghalaya has been relatively quiet but some Garo militants are there who sometimes kill a few people. There is
militancy in Khasi hills also, which is dying down. So, the idea of the Government of India has been and should be to assure the tribals living in this
part that their identity and their culture would be protected.

The main problem is that in these States, except Tripura, the majority of the people are Christians and they have a distinct identity and culture in all
these places. In Meghalaya, for instance, from where Mr. Vincent Pala hails, there are three distinct hills — the Khasi Hills, the Garo Hills and the
Jaintia Hills. They are sometimes called Khasi and Jaintia Hills, but these are Khasi people, Garo people and Jaintia people are distinct people. There
is, sometimes, in the Government of Meghalaya a thought that they will increase the number of members in the Khasi Autonomous Council to 40. In
that case, Jaintia and Garo Hill Councils should also have 40 members. That is why, this amendment brought by Mr. Pala is very significant. He has
proposed that there shall be a District Council for each autonomous district consisting of not more than 40 members who shall be elected on the
basis of adult franchise. It is 30 so far. So, if it is increased in the case of Khasi Hills Council, it should also take place in case of Jaintia Hill Council.

In Assam, there is a Bodoland. Earlier, there were hills called North Cachar and Mikir Hills. Now, of course, their names are different. Now, North
Cachar and Mikir Hills are called North Cachar and Karbi Anglong and Dima Hasao. There are black widows, spider group over there. That is a very
dangerous militant group.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI KIREN RIJIJU): The name also is dangerous.
PROF. SAUGATA ROY : Yes, the name is dangerous.

That is Dima Hasao. As you go to Diphu, which is part of North Cachar Hills, the same train goes on to Dibrugarh. Now, Diphu is Karbi Anglong.
Haflong is just on the plains. If you travel by the Barak Valley Express, you can drop at Haflong, just before Silcher. It is a beautiful hill station type of
place. Then, on the hills, there is Diphu. I am familiar with this because I come from those parts. I was born in Shillong and spent my childhood in
Shillong. So, I know the sensitivities of the people over there. Those people are very sensitive.

Now, there is a major problem in these areas. The Government has now formulated MMDR Act which says that all minerals have to be sold by
auction. Now in Jaintia hills, there is surface coal. Hon. Member, Mr. Pala, had a lot of coalmines. Now, what is the tradition? The tradition is that if
you have a tribal land, and if there is coal inside that land, then the coal will belong to you, that is, an individual and not to the Government. Now, if
the Government says that all that coal belongs to it because it is a natural resource, then it would be a violation of tribal practices. In tribal areas, a
very important thing is 'customs and usage'.

Sir, once I went to Shillong to campaign. I was in the Congress at that time. Suddenly, in the evening, a lot of young people came and surrounded

the meeting. They asked me whether I had taken the permission of the local Council. I said 'T am a citizen of India and member of Congress Party. I
can come anywhere.' They said that it was not so and I needed a permission from the headman. So, these are traditional customs and we cannot
ignore all these things totally. That is why, Mr. Vincent Pala has very wisely brought in 'the traditional occupations of the tribals, including

occupations relating to mines and minerals'.

As has been mentioned, Meghalaya has got coal and Meghalaya has also got Uranium. Now, if Uranium -- which is a radioactive mineral and



very precious -- is found in somebody's land, then to whom that mineral will belong. Mr. Pala, coming from that region and having been a coal miner
himself knows the problem very acutely. Now, the surface coal is not selling well. So, we have to find out a solution to this problem. The main thing
that is still needed in the North East is development.

The North East has a potential of becoming Switzerland not only for natural beauty, but also for a lot of hydro power that is available. Hydro
power is best in Arunachal, but all the other North Eastern States also have the potential for hydro power. The people there are less in number, but
Christianity and education have made them very advanced. So, their ambitions are not fulfilled. If somebody preaches militancy to them, then it
becomes attractive.

Now, there is a separate Ministry of DoNER, but I would like the Home Minister to visit all the North Eastern States. I do not know if he has
still done it because Pandit Jawaharlal Nehru used to visit all the remote places. Shri Rajiv Gandhi spent four days in Mizoram at a stretch. If the top
leaders go from Delhi, it creates an identity. Has he visited the seven sister States including Meghalaya and its different parts including Shillong,
Tura, etc.? It is very good. Has he visited Jowai? No, he has not gone to Jowai. The Jaintia Hills is very important. Has he visited Karbi Anglong,
Diphu and Haflong? No, he has just gone to the main capital, but there are sub-places there and the Home Minister has to identify himself. He is a
very good native of Uttar Pradesh, but he has to make them feel that they are not distant from the Hindi heartland. So, I think that in the context of
all these, North East is a region of enormous possibility.

In this context, I want to mention a small thing. We are discussing Schedule VI. Now, we all know that all the scheduled areas are mentioned
in Schedule VI, but something more important is there. This is regarding the various parts that are there. Now, the other thing that is clear is that
according to the VIth Schedule if the autonomous councils make any law, which is repugnant to the law of the State, then the matter will be referred
to the Assembly and the decision of the Assembly will be final just as in the case of State and Centre. There should be no conflict and finally the
Centre's view should prevail. Now, that is very important.

If you notice, in our country tribal areas are more sensitive. The Home Minister is here. For instance, we are having a lot of Maoist militancy in
the Chhattisgarh — Odisha tribal areas. Now, Vth Schedule says that no tribal land can be sold or acquired without the permission of the village
council. Now, the big multinationals like Vedanta and others want to get huge chunks of land because it has got bauxite and other minerals and that
is what is basically leading to Maoist militancy. Unless we deal with the issue of tribals with sensitivity and care, then with guns only we cannot sort
out the problem. That is why it is very good that the Home Minister himself has come after finishing a strenuous U.P. campaign to listen to this
debate. I am happy that he is here. I would request him to deal with the tribal areas with kid gloves i.e., very carefully and very sensitively. The
Government should not ride roughshod fs sam wan sear wadt &) Bl siie orendls 3 ww—uw e Aaer A &) wadl 8, ag olaz & o1 ot ar ol &) It is a
territory and it is a sensitive people's area. I thank Mr. Vincent Pala, my friend, for having brought this law and for bringing the North-East into the
mainstream. Here in the Parliament of India, North-East is being discussed and debated. That is the mast important thing.

With these words, I would commend this Bill and I would request the whole House to accept this Bill. He has not asked for a major amendment but
only mines and minerals which he has specified that that should be the ownership of the tribals.

The other thing he has mentioned is that there should be parity, especially in Meghalaya, between the three regions i.e., Khasi Hills, Jaintia
Hills and Garo Hills. If this is done, I think, this will go some way in alleviating the problems of the people.

Sir, I think you should also make a visit to all these distant places. I went to Shillong during Christmas. It was looking better than London. It was so
brightly lit and wonderful.

We have a lot of potential and a lot of future in the North-East. We hope that we take full advantage of that. With these words, I support Mr.
Vincent Pala's amendments to the 6™ Schedule of the Constitution.

*m04

off iz =iPNd (wferma1R): surest w6lGw, dowarG) 3t 3 521 Rt A 2erdor 3 ST gon §) a6 R dectergmet I o g 3 Aeltdor o 3) s sifdiafar BRgac
RRic & Age & Sit iz 3, as diar A arcliar o asrer & smisn 2t 8 grsae clisll & as sl Broree o St fFererel snaemee 8, 3a@! BlReae wElia b
& ciror @bt aifdrer @t am 3@

AR uset, § asl A gF wen argen Stai A gL Aera w1 Sft A wear fven &) st wifefemdie B s Avae A & s —ud B A A SN g ot et @ fBrer 2@ 2, & et
st 32 MBS @Y AGT U2 Yepe @6l @l R et 281 &) el of o &t ewmer féen &, st F ameft sufferfer B grer ywe @z 28 §) wal ue 3 gu say wc B
a1gers 3 el 3¢ &, 791 cor & fp et 51 aat B grr 4y sme—ud efn 3 vw aga ast W o &) wifefmie 3 Y Jrew a A R oft ol ger wn dig 3 @i a1
a1, gamdt s —udt & yfer 2MAgereftcrar & i 3A 3 amwr Swen ared & That is the most important thing which we must understand that people of North-East
are extremely sentimental, emotional and what we are talking about today is not just a mere increase in the number of Members from 30 to 40, but
we are asking that there needs to be more respect for our sentiments and for our wishes. Once we understand what they want, everything —
mainstreaming North-East, bridging North-East, looking North-East — would be done which we talked about in this entire conversation.

A I P Bl SUsl ST & ald 2972l SIkT & 15 331 ugel Ieie-yafeer & cilar St arsd &, A angd & a9atel, A ataa & [ Sl gl cafies 3orel 3u1 a1 3, A Jordt anil @l
argars 3 et 3@ §) Bt ot wifterses st snef-$3e 3t &, In the North East, there are insurgency issues, developmental issues and connectivity issues.
All of these problems can be solved, but first there has to be a bridge of dialogue and communication. I am specifying on dialogue and
communication because the Union Home Minister is here; the Minister of State for Home is here. When they are talking about law and ordey;, it is not
just about the show of guns, police, arrest or of boots on the ground, but also it is about diplomacy and dialogue.

We talk about the District Councils. Why are these District Councils constituted? It is because the tribal communities want some form of autonomy
in order to strategise and plan the development on their communities.



S1a &1 faeprer &) ara o &, aga e dist 3 e Rora @ &1 &3, el A Aueus ©3, sAficRIt A e ags forerel, wdr st e st 8, Aftvar w1ed uad
PR & oot dier w e Sont 8 At ag 2 St Rifdcar grzaa asgferdsr &, 3o weaz & aww, Jerdl Avpl B auw aiiz PR gn vl w uws A, w@iife @ o
mﬂﬁaﬂfﬂ’,a@ﬂi@@amgﬁﬁaﬂiﬁﬁam&mﬁamﬂsm—smmﬁma PR MM B e WS oldl a9, if we continue to lose the various
languages of the North East one by one because we are not archiving them, we are not promoting them, or we are not preserving them, then we are
losing the diversity and we are losing the strength. We cannot homogenize the North East. We need to respect its heterogeneity. @oii-msit ier dierT &
b amu 3w 3 &, 3R Al st ard &, 3 aiie el ofdf diewd, 1 &0 dickd & b a3 911 1 Al I8 ofdl & 6 91 3IPI 3891, asT #11S I FAdcld & [ &1 ity 3891 3l BT s
GIa 3rmel smesy, 1 &9 Foft el That is what the sentiment is that we must respect the heterogeneity.

Education is one very important way of preserving the language. There are two ways of looking at it. Yes, it is important to teach in Hindi and
English because those are our official languages and our constitutional languages. When we go out of the North East, then we are communicating
and we are working in English and Hindi. But if we also introduce the medium of instruction in our schools in our indigenous languages (a) the
languages get preserved; and (b) the children who are studying in these schools, they understand better. If I am a tribal and I speak in Bodo
language and the school teacher is teaching me in Assamese language or in Hindi, or if he is trying in Assamese to explain to me the concepts of
mathematics, then my brain has to do two things: (a) I have to translate it from Assamese to Bodo, or English to Bodo or Hindi to Bodo and then
understand, "Okay, now that I have understood it in Bodo language, let me try to understand what the teacher is trying to say about Algebra or
Trigonometry. The strain on a child's mental faculty and brain is more. If the medium of instruction is in Bodo, is in Karbi, then the child will be able
to understand better. So, we must look at education and look at the concept of instruction in local languages, not only from the fact of preserving the
local language, but also from the fact of increasing the child's educational ability.

Sir, primarily, the languages of North East are based on oral tradition. smur ferfiee oref &) simur ader 3 aits smAoror @ aprelt dieft @ adeft sremen s 3 aE
ferfdaer ordl 8 safeme asdl-wdl ama apr Rzl smar a1 Ragte 2081 oY 2208 s 51 sman a1 Ragwe & & ordl, & aijelt 3 RraadY &) apr ver 3 swueft caser dlopeatar A &
gacaeral dol & anforer @S ol eeflee als) dorudisl, 2iam domarar 3 Rsar fraa &Y st

Addifeaan sfea 2 Ged o) vas anesfzac off & safere 7 areen § s sor disl w2 enar o Gy @en A & @5 & areen A vas wdle 3 o oA &, Sigl aern & R gor
armunall Y ordl, it sivasa @) wauerard! wion aifde) Axad v gga Aecaunt s &, dor oft udlt &) aere aur fdien @Y Juren arad & o i @1 sl Fu, sl seea vas
oIy, A anen-fien 2orerY &) sra sen-fon Brazer dsaa & aoraford 3 A Tl A 3 ared 2 R A er gan ersu B weafordt B smar 3 o, 320 amar oY w3y, da A
312 gdfaer & vas a5 9 v g g8 et 15 sizgse ot aeuerardl derran sime, Aftser ast elell of TSN, AADI of $A @rel w1 TS i Aan [ aifvorerer wads gar wifdrer
@3, oie], 32 32 aen-fiern uz oYs & 5 & aslor 2 srmar 3 andY o arsd &

Gl T FFPRT A 51 gan Aifded &) o & @5 o Afded g1 Are1 @l 361 Ay oYy S/ &H YeIfr Bl aret @i &, shen swlelifias geiicr & awt @I &, Mera
depadota & arer @ &) fdea vy g & ardt s & B sa [Afdoor grsaer avsgfordisn ot et & Aav &) 3t Aifdea B aga vaucd &, aga dsrol Aifdeael &,
aftwor aprelt \idt wat &) Riffoar wrgferdtsr b B off geo Rrdvaz e sifert 2, they are extremely senior. We are unable to nurture the next generation of
authors. &, apR 31.35. 3iféfer 21 ot za ared & Ry darerr A oft vos .. e Brasd, PR O Ader werT 3 o sa ared 3 @ fger 3 offt 1 Aaar e Brasay We
want the next generation of authors, writers and poets to come up and write in their own language, compose poetry in their own language and have
big literature festivals. As Indians, we love to learn new languages.

3P 3T YA SIS ol A 3 g@ar oy anuas) Rvrar amume et E o At Ry was @ & aneft &) sl oft o1 A il anelt @l afie serehl ameft aneg s aneft Aefl) apR amu
araet af 3 3fi2 &2 arrecller 31 g fp smuesl foereft smare el 3 ag c@ieen 3 A 4 e dler ueam, @den fy fodl sl &, sl suel 3, aprerdl sncfl 3, dond aneft 3 sfiz
eid1-elret donchl oft et e &, eNt-eNdl cxfdrer oft TSt S & A AT AIPRY B e 3 R a1 MATIN DY TS ADA F, et Sieel UDS ADA & N AT AR F
saifere apR sn wfdea B sl badtacy w¥el ol of b 3 gafaer aféw s B g A oft 212061 fy 31z gafaer 3 Roefl xre RAfduar 3

&l fercyaz uz warol Jon aifdy, Baye w2 eemor don aifdy) spr sa 3x 5 where do these communities stay? They stay in very vulnerable areas. Some of
these communities are living by the river especially in the State of Assam where the mighty Brahmaputra flows through. Every year, these
communities know that come May, June, July, August or September, uiar 3 &: #idler &t ag) uia 3 ©: #dlel 6 arg ¥ aar 8 &) 3eaiol Brerelt oft 2t 61 &8 &,
forcror Qe aaren gan 3, @2 anfe oot 3 Rron G2z fvan 3, 52 auA orer as S A A st ) 3oako Ricroft aft 3oaifer B A, 2rar Aen R it &t Wkt A 2 a1 4
EIrE U bl Holw! 819N, ciftbal & awra avsl 3 anr S &) are 6t asts A dan a2 2 dlen & It keeps people in perennial poverty. sier o2l of 2t &6t arer &6 18
Sifde 2l oft @2, @1 wafdkier wedldvm oft @2, the minute flood comes, they are pushed back. They are unable to repay their loans. They get stuck
with money-lenders. So, we must look at floods from two aspects. First is the prevention. wier amsar 2 5 ar-ar @@ 3wz Al @1 Roner @2, & ws
oot w2 el Soi uden o< sifw dice il 3 vw aga as1 wrs Hoeric YEE & #9R w3 &f ard & b 26 uadl Aocell Il ¥hiar BIar &, 3 oftfer ameier
& @121 s el Fdoars wbla otal 281 331 ufdvie aen 2, Jcell Jdloars adbla A asa wweardt B sideia usel 3o gdf 2sel & Ea e sener aidl &) FMP projects
were divided as per the 90:10 principle that is, if an FMP project is worth Rs. 100 crore, then Rs. 90 crore will be spent by the Central Government
and Rs. 10 crore will be spent by the State Government. But as per the revised NITI Aayog guidelines, FMP is no longer a Centrally sponsored
scheme. It has gone from 90:10 to 80:20. It means that the burden on the State Governments to finance FMP projects would increase. sisi ¥e< a1 2iar
err fos 31 urzn 2t it U & 3 st & 20 gisiac wwen, Aftver s 90/10 3t 90/20 2 siot & wieun 3w agdt 3 w3z swE A 20 gisiac ord w2 uwen aftw 10 gisiac &
a7 e ST FicTera gart s Bior 8t 3 vers Adtwdic Qe Ao e ag ordl 2w, sl St cller & ag aoivact of¥en dit dyderer 233 Mifredt sifw At s AS gu F) ora oft
ters 3 ez aar & ot For o1 Huz & anen & R vordbimew 3 4z os i, vardhimuw @i ws Sdter Hifsre; Why are we going for relief? Let us talk about
flood prevention; let us talk about doing more FMP projects; let us talk about the Ministry of Water Resources; let us renew those embankments

where these 6t Schedule communities are living. So, I hope that this message would also go to them.

Talking about sentiment and respect, 2wt @t e srcet ek 2 sta sdt sopRid! ¥ 3 Sit eer 2at 2 v Breon Rt s udf 22t B ore2 3 0 a3 oer 3 3, Fan
@t Rreprar gany of¥en 3 &) 3oreau O oo, 3pR arwEr 2 darern an fgRr & opr &, & Hitea bt wa ol w2 2@ §, oeR T oER B AU A5 SN A AT A, AT G2
&) PR I 3A aPR A g2 s vt Rl & uf¥ar i o & 3l et duwt & R el A ared ordf &, sAfefidt arcelt aidt & that creates a disconnect; that creates
a sentiment of frustration people have forgotten about us; Government of India has forgotten about us; since we are 6! Schedule communities,
nobody cares about us. It is this sentiment of frustration which builds up year after year. Insurgent groups tap into this frustration and recruit and
mobilize them and say, "You see there is no road in front of your house; there is no electricity; there are drinking water problems. That means the
Government of India does not care. Rise up and rebel." Therefore, if you want to look at it from law and order perspective, if you want peace and

stability, especially in the 6t" Schedule areas, you must look at development.



Development is a tool towards law and order. For that, you must look at roads as the first way of reaching not only the front of the house, but from
that road you can enter into their hearts and minds. &z, 2w ot PR 3 2 281 3 odl spRd & efen 3 o o@f & 2@ 3 The highways which fall in the

6th Schedule areas must be given priority. amu 35 w2 i i, BrEA 2 eaor S @l srcr B JRRId e 3, sgpicions 3 dhmge o F18d 3 i a5 il
APICTFT SIFT &, 33 aréd ol smven Sfiaw, ag aga git Fefer 3 8, Yidiee e orn, wisa oo 91, @erc forae arn, dodc? Bimed arn 3 oW adl X1e 8l oI 8 &0
w0l s oy & aa @2 3@ &) e o1 of onel weoer &I aa & It is a beautiful place. Let us promote tourism over here; let us construct rest houses;
let us create subsidies for entrepreneurs to set up. If we do not create a spirit of entrepreneurship, we will not be able to solve the employment
question. How do we create a culture of entrepreneurship? =& veesfigeifdm &1 sapier wai A @it 3 &3 vecAisanidm &1 Fixpht e iz oIkt A wiroft
uefl arerifes Fqget iz wrctst 3 ¥e Rrarn s 2 & SRad, sma sa wagferdt & &, safem spr anu e siadt GEdt Al aal e wree Afdftbdse a1 wryferdt aféfbbe
e was Ferer oot o e 3

This means, we are already telling them that they should focus on employment and use their tribal status as a leg up. That is fine. It creates sacial
justice but what is more important is that we must tell these communities today that not only should they look for employment but they should also
look to start their own enterprises.

In Hindi, we say jugaad. Jugaadis a measure of your creativity. One who is a jugaadiis more creative; from minimal resources, he can get maximum
output and that is entrepreneurship.

wis Becffeeiz, St Ferda Alen &, 33 Ul SISt P ofdl Bl &) oG sarst G oft of 8 afir Gener seftor oft of 81, Afdvor as RpEfRRE B grT awer M PP o1
FrediuciTs A B BocyISal Jollell &) A6 Sil v AT &, 2Aepler &, us s Steoie 3 &) fpufea sfiz vociioez dlon a2 Sluere df &) sardl sl O dia 3 am arm &
5 oidl, a3t x1e ordl wieon aifde, a=iifds PR & XG vecayrset FNARY Y surer PRI dem safee Byw awaz @9 But we should talk to our communities and
promote a sense of appreciating risk and taking risk. Rxas den @ &t arwer o & i Py Aws 91 368 veeAeis & aaw dar &) onef e Ay Brazer deyer
ufvermst 3 ager At Bt ISt &, Frawdt @ler 3 vos ancal ager @s1 voeIyrEST ST @53 AN &)

The North-East is one of the foremost bio-diverse regions of the world. This means the kind of medicinal plants which are found there, the
various varieties of agricultural crops, rice, turmeric, cardamom, ginger and the kind of bio-diversity found there is not found in other parts of India. It
is one of the foremost bio-diverse regions in the world as established by the International Union of Conservation of Nature. apr s garsil @t RBraar urdi
s 3R, 3emR s aitasdt o 28 &, o S1edl ordl & fo 39 fére anu feeell, wteratan, afnardt & farerior o aiie asi srase il offasdt &, srsaz &t sitasdt aa, ans &t
offasdl @) aPIR 3uds ot 3 vas D AfFerer wiie o den 8, Bl Buis 8, spr eelldan off dn & wr vereft of Al &, ot 3D foidr A 3y v JCHT BaeAIEH
@orgd) g o A ol o, foier of siie v B R or & gl sEEl wr S¥, SiEl veeyrEs vas Breea @or gwr 3 e, afieens i weifew A s People
from the North-East can go, get exposed, listen, see and come back to start enterprises. So, we must look at entrepreneurship also when we look at
these Sixth Schedule Areas. I never say that entrepreneurship alone would solve the employment problem.

The Bill talks about mines and minerals also, We must look at the concept of mines and minerals not only from the point of view that there is a
natural resource which I am entitled to. It should also be that with this natural resource what kind of value addition I can do, how can I do extraction
in a safe manner, how can I do it if I am employing people to extract natural resources as an entrepreneur in a way that I am respecting the labour
customs and whether the people who are working for an entrepreneur are getting fair wages. a=iifts @l #fifden 3 =15 oft e ag off o5 Bt c2s @1 ase
U3 fhorea @1 asi 2 v o) Biocd dol RN e, dsi U2 da el @l b3 dokel aidl fFrer 23 &, aga & seRiw afdser ddleia d & @ w2 33 &) Sir, we must look at
not only as owners of natural resource but also how to extract, add value, market distribution. They must be given that training otherwise we will go
back to how it was, which was in a very unsafe and hazardous manner.

Sir, I appreciate the time that you have given to me. There were other things that I wanted to talk about, like the Highways, law and order, that we
need more police, modernization and the Budget. I wanted to speak how in 1617 the Budget for six autonomous district councils was Rs.1000 crore
but this was not even released. And, in 1718 from Rs.1000 crore it has come down to Rs.500 crore. We should be increasing the Budget and not
decreasing the Budget. When you are talking about Look East, you should increase the Budget.

oft Rorfdrsron ga (aNgs) & @@ oifel diaa &
oft affva aipNE 1 212, amu sifef-doe 3 amse, uz 3 cifer-cledtact 2 Aftpor arrctt 3 sfafdmac 8...(®rwmor) Fool U2 MUt ordt fcom,... (o)

There should be more Government of India projects like Amrut. A developed State like Maharashtra or Gujarat has 25 to 30 Amrut projects and the
entire region of Northeast with seven States get 14 Amrut projects. That means on an average one State in Northeast is getting one or two projects.
We are continuing with the disparity. So, I would suggest that we should have more Government of India projects for the Northeast.

Thank you very much for patient hearing and all the time that you have given to me. I support this Bill.
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aalG, asl SN e ad @ &, A aga adt &) oRidee snw et o RRcae onber o d o &, R fome A wed @ diw 3 arcflar @, a2 coren 8 R 301 @3
sigieror &1 aragerasen &) off wren ayERd Arawrer A9 aRiifds gy snel-dxe A SN v NSl aer a1 8 75 U8 S BRcae ol 8, as vo sefle aea @or sk &, 33t mer B
aner el of vl ISIa Tieal &Y IRN &) 2 AT Y A ol @a 26 §, Al 3ma AR, Y 3R B arelz off Sl uceris o ez, 2009 @Y v ast et Redie )

"They also did not take interest in planning activities and monitoring of developmental schemes at the micro level. They neither try to
look for expert input, nor involve the local people. Their activities have undermined the basic purpose of the Sixth Schedule and
consequently the poor tribes are left out both as beneficiaries or as decision-makers in issues that ultimately affect them. This is, in
fact, denial of democratic rights to the grassroot people.”

52131 AP A wad & [/ :

"In the Sixth Schedule areas there is no decentralization of powers and administration. There is no Panchayat and Parishad. All you have
is a District Council which elects few people and they enjoy unbridled power. But democracy demands that power should not be
concentrated in a few hands."

3R W ardel? off Sk, ueoirRn A, Sif o5 ari azemidt oft 32 &, ot SaMdfeas Rz 3 fRrar sz ) A N S 54 I condAR Jewidl 238 off wen Br1 s @1 fer
ﬁunmﬂ‘,mmﬁr@&mmﬂmﬁifs&zﬁqﬁaaﬁnﬁiﬂ Sora! f3R¥cae oElar & aiy & ag e ) af amu gar aarferdt ame sraefite &t ara w3, 33 i 3 F arc
& ara @¥en &5 fa1 azs 3 ad 1971 3 e gorol & are M.2M. 715k amet & @ig ot avs & et B 3 an disi 3 Rave dswe [ba @ A vo-g2i A sifada
@2 281 8, o1 aes A darrdlrer s¥tergrer-73 adisdic & Raenmw Bt ave 3 smdla act a1 2 afiz Afe ama eencs & saet @@ giecr &t ard @91, o @wdl o @l as St
TR A1 38t 3, sof Jeremal 3 &4 forem uer bt amagewar g

aaverel O @iy 3 3 amuent 17 apred, 2011 @ esaar amw ¥ @ anféaset MU A6l Ugell aigdl § -

"The North Kachar Autonomous Council in the Dimahasao district under the scrutiny of NIA and CBI for the alleged misappropriation of
Rs. 1000 crorea€.."

w=iifes gty fire afiea spd Sft uia 2 @s Pug, s aRis Fwil B ara @2 2 A, 3§ smuet aar ¢ v a sifel dQiae Bs & sfiz anctelert oEfa o s G firear
&, ag G 2am & 3i a6 a1 WAl for ag uia 2@ wAs FuRn seor aer e &) apft oft 3o wrar 1600 wts wwen 2 aiie ag 32 83 @t e ordt @ wr 3@ 8, Afver &
IR &l 281 § fop

"The scrutiny of NIA and CBI for the alleged misappropriation of Rs. 1000 crore of Government funds, the amount was reportedly
siphoned off to the coffer of a DSDGA for procurement of arms. NIA sleuths have arrested top DSDGA leaders, a former Chief
Administrator of the Council and Government officials in connection with the incident."

...(wwemer) Rsards e &, Roads sner ofdl &, sraner @ig & R 291 391 @ottol Y aret @ &) SNl 391 dlgal & are wzar 3, s wagiol war 3, BEY vol.3E.u. ged3dEic w2



@ 3, frfer dls uz aa 325 Raenw &) siadler soran uf @ fpeft & ag3idrme i PRk & smaversa oidl 8) 39 & e v figme, @) frnet, & gurer & Baems
ST STor3iEr 3 YT el srwst oft oamn e st Sft o afererer féen, safere sa iR aga a3 &) swel Sor & e gafelt d §

18.00 hours
&0l 34 o & fem gpaeft &t 8, sefifere 9 @is s a1 &

"The NIA sleuths have arrested top DHD(J) leaders, a former Chief Administrator of the Council and some Government officials in
connection with the incident."

# w& 281 & b & 03 Ja B @ w2 &, sx 30 A 40 A& B ant @ &, au IAD Arer wfer sits difdw, A cell of affrerer en &, Jerol Rraver diswe
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o1t aAul e DidT A2 3t o, g sifel-da 3 g w2 3 oft, 3 Bl w ordl GarKt ot SR B AR A wEA F R sl sielt o 3 Garw 3o ey
& ¢, amu 3t @il o1l setclliic e uy safee T weon & e gter IECA ...

HON. DEPUTY SPEAKER: Shri Nishikant Dubey, you may continue your speech next time.

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): Sir, there are certain issues of urgent public importance which hon. Members want to raise as
'Zero Hour' issues. Sir, you may kindly extend the time of the House till they exhaust their points.

HON. DEPUTY SPEAKER: Is it the pleasure of the House to extend its time as there are six Members who have given their names to speak?
SEVERAL HON. MEMBERS: Yes.

HON. DEPUTY SPEAKER: All right. We may take up 'Zero Hour' now. Shri Rajendra Agrawal.
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Title: Need to construct the railway under pass as per the norms.
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Title: Regarding the status of the people of Gilgit, Baluchistan and POK.
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HON. DEPUTY-SPEAKER: *m02 Shri Rajendra Agrawal and *m03 Shri Sharad Tripathi are permitted to associate with the issue raised by Shri
Nishikant Dubey.
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Title: Need to give arrears to sugarcane farmers in the country.
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HON. DEPUTY SPEAKER:

*mO02 Shri Sharad Tripathi is allowed to associate with the issue raised by Shri Jagdambika Pal.
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title: Need to take steps to revive 3 paper mills of Assam and remove the corrupt management for causing loss to the mills.

SHRI RAM PRASAD SARMAH (TEZPUR): Thank you, Sir, for allowing me to speak on a very important topic of Assam concerning three paper mills.
There are three paper mills in Assam — Ashok Paper Mills in Goalpara district; Cacher Paper Mills in Barack Valley; and Noah Paper Mills in Morigaon
district. Ashok Paper Mills with about 2,500 bighas of land and other paraphernalia, etc. has been closed for long, and the same could not be revived
due to corrupt practices by the management and the then Assam Government and also the then Central Government.

The Cacher Paper Mills is closed. Its capacity of production per day was 300 metric tonnes. Noah Paper Mills with a capacity of 250 lakh metric
tonnes is also going to be closed due to corrupt management. Management is thoroughly corrupt. They have mismanaged; they have sold out the
interests of the mills; they have also sold out the interests of the workers and others related to the mills. The Government of India should take
immediate steps to revive the mills. There is no dearth of raw materials. Raw materials is there. Bamboo is produced in Assam in huge quantity.
Yet, the mills could not be run properly because the management inducted by the previous UPA Government is very corrupt. They are looking after
their own interests and the interests of the Managing Director, Chairman, and others. They should be removed. New management consisting of
people with clean image should be brought in and the mills should be saved from dying from the deathbed and the workers and the producers of
bamboo, the rural people and the rural economy can be saved. In the areas, we have Kendriya Vidyalayas, staff quarters and other infrastructure.
Yet, the Government of India has not taken any interests.

Even a memorandum was submitted to the hon. Minister for Heavy Industry. I would request the Government of India to take immediate steps
to remove the corrupt management and institute an enquiry and punish those people responsible for causing loss to the mills,
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Title: Need to include Udaipur city in Rajasthan in B2 category.
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Title : Need to clean river Chambal and develop river front to promote tourism in Kota Parliamentary Constituency Rajasthan.
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title: Secretary-General reported a message from Rajya Sabha that Rajya Sabha passed the Enemy Property (Amendment and Validation) Bill, 2016
with amendments.
SECRETARY GENERAL.: Sir, I have to report the following message received from the Secretary General of Rajya Sabha:-

'T am directed to inform the Lok Sabha that the Enemy Property (Amendment and Validation) Bill, 2016 which was passed by the Lok

Sabha at its sitting held on the 9th March, 2016, has been passed by the Rajya Sabha at its sitting held on the 10th March, 2017,
with the following amendments:-

ENACTING FORMULA

1. That at page 1, line 1, for the word "Sixty-seventh”, the word "Sixty-eighth" be
substituted.

CLAUSE 1



10.

That at page 1, line 4, forthe figure "2016", the figure "2017" be substituted

CLAUSE 2

That at page 2, line 24, for the word"law", the words "other laws" be
substituted,

CLAUSE 3

That at page 3, line 2, forthe words "always deemed", the words "shall always be
deemed" be substituted.

CLAUSE 6

That at page 3, line 32, forthe figure "2016", the figure "2017" be
substituted.

That at page 3, line 36, forthe figure "2016", the figure "2017" be
substituted.

CLAUSE 8
That at page 4, line 17, forthe figure "2016", the figure "2017" be substituted.
That at page 4, line 18, forthe figure "2016", the figure "2017" be substituted.

CLAUSE 12

That at page 5, line 30, afterthe word "order", the words "or from the date of its
publication in the Official Gazette, whichever is earlier" be substituted.

CLAUSE 14

Insertion of That at page 5, for clause 14, the following be

new substituted, namely:-
sections

188 and

18C.

Exclusion of "14. After section 18A of the principal Act, (as so
inserted by section 13 of this Act), the following

J'L;riSdiCtiO“ sections shall be inserted, namely:4€”
o

civil courts.

"18B. Save as otherwise provided in this Act, no civil
court or authority shall have jurisdiction to entertain any
suit or proceedings in respect of any property, subject
matter of this Act, as amended by the Enemy Property
(Amendment and Validation) Act, 2017, or any action
taken by the Central Government or the Custodian in
this regard.

Appeal to 18C. Any person aggrieved by an order of the Central

. Government under section 18 of this Act, may, within a
High Court. period of sixty days from the date of communication or
receipt of the order, file an appeal to the High Court on
any question of fact or law arising out of such orders,
and upon such appeal the High Court may, after hearing



11.
12

13.
14.

016.

20.

15.
16.
17.
18.
19.

the parties, pass such orders thereon as it thinks
proper:

Provided that the High Court may, if it is satisfied that
the appellant was prevented by sufficient cause from
filing an appeal within the said period, allow it to be
filed within a further period not exceeding sixty days.

Explanation.d€"In this section, "High Court" means the
High Court of a State or Union territory in which the
property referred to in section 18 is situated.”.

CLAUSE 17
That at page 6, line 12, forthe figure "2016", the figure "2017" be substituted.
That at page 6, line 17, forthe figure "2016", the figure "2017" be substituted.
That at page 6, line 27, forthe figure "2016", the figure "2017" be substituted.
That at page 6, line 35, forthe figure "2016", the figure "2017" be substituted.

LAUSE 1

That at page 6, line 40, forthe figure "2016", the figure "2017" be substituted.
That at page 6, line 43, forthe figure "2016", the figure "2017" be substituted.
That at page 6, line 44, forthe figure "2016", the figure "2017" be substituted.
That at page 6, line 47, forthe figure "2016", the figure "2017" be substituted.

That at page 6, line 48, for the word and figure "Ordinance, 2016", the words
and figure "Fifth Ordinance, 2016" be substituted.

LAUSE 22

That at page 7, for lines 28to 32, the following be
substituted, namely:-

Ord. 8 of "22(1) The Enemy Property (Amendment and Validation) Fifth Repeal
of 2016.  Ordinance, 2016 is hereby repealed". and

1968.

savings.

(2) Notwithstanding such repeal, anything done or any action

of taken under the Enemy Property Act, 1968 as amended by
the said Ordinance, shall be deemed to have been done or
taken under the corresponding provisions of the said Act, as
amended by this Act".

I am, therefore, to return herewith the said Bill in accordance with the provisions of rule 128 of the Rules of Procedure and Conduct of
Business in the Rajya Sabha with the request that the concurrence of the Lok Sabha to the said amendments be communicated to
this House.'

Sir, I lay on the Table the Enemy Property (Amendment and Validation) Bill, 2016, as returned by Rajya Sabha with amendments.

HON. DEPUTY SPEAKER: The House stands adjourned to meet on Tuesday, the 14t March, 2017 at 11.00 a.m.

18.18 hours

The Lok Sabha then adjourned till Eleven of the Clock on
Tuesday, March 14, 2017/Phalguna 23, 1938 (Saka).
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